2

IN THE CENTRAL ADMINISTRATIVE TRIGUNAL
AT HYDERABAD

Lk

K4
0.A.No. 174/95,

- Shaik Ali

Se

Counsel for the

Rounsel for the'

Us

L e ——— .
— -

Union of Indﬁa, Rep. by
its Secretary, Min. of
Urban Oevelopmsnt, Govt.

of Indis,

Nirman Bhavan,

Neu De}hi-110 011.

Director Generel of Uorks,

CPWO, Nlrmln\shauan,
Neuw 031h1-110 ot1i.

Superintendent Engineer,

Hyderabed Cerftral Circle,
}Bhavan,Knti,

CPWD, Nirmen
Hyderabed.

| .
Exetutive Engineer,Hyderabad
Central Division,

Nirman Bhavan, Hoti,

Hyderabad.

:

Rast. Engxnee*, Hyderabad
Central Sub- D§v1310n 1/4,

NPA Campus, CPUD, Slvarampalll,

Hyder abad.

THE HON'BLE sﬁai JUSTICE V. NEELADRI RAO i

l

Applicant

Raspondents

|(

rnaana agmch

Dt., of Oecision @ 15-11-95.

|
l
L Ap%liéant. j

I, CPWO,

|
|
:
I
.o Ré@pondants.

|

'i

|

|

Vi jayakumar

|

|

i

i

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

! u

|
” |

I
i
|
{
if
l
Qeuaraj,Sr.@GSC.
l
|
I
1
I

VICE CHAIRMAN



0.2.174/95 Dt.of 9rder=15—1y~1995

As per Hon'ble Shri Justice ¥ Neeladri Rac, Vice Chaiwman

CRDER |
| |

Heard Shri P.B. Vijayakumar,]learne& counsel

for the applicant and Shri N.R. Devraj, 1#afned

Standing Counsel for the respondents.
{
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The applicant herein is continouslffengaged

* tt- ~£fima Af tha Sth respondent frem
31=-5-1991 on *werk order' basis,

‘"It 48 Submitted
|

for the spplicant that after he filed this OA, the p

Tanade

to the office of the 5th respondgnt. / ﬁ
(
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The plea of the respondents is th?t there ”
|

. . |
is no 'Empleyer-employee’ relationship, and hence,p
‘ ' |

the question of regularisation of his s%rvices as a
|

Driver, as prayed for in this OA, does hot arise, H

4.

Public Works Department, Dte.
letter # No,.34/17/93-EC.X dated 18.8. 1993 as follawsa
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*'Generql of Works|
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You are therefore, once again rgquested tou
send a list of all such daily rated Muster!

Roll workers engaged on hard receipt or |
work order or any other basis efying the |
existing Government instructions ensuring[
1
' |
!

e o":|3
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I

‘[I

order of his re-engagement was 1ssued and it is to T

the effect that he 1is engaged through an”inter-mediéry

in raalitv, he is working from 31-5-1991 as Driver
of the Vehicle bearing Regn.No.ABD WP wsavag ey

It is stated inter=-alia 1n Govt.%f India, Qentral




1nter-a11a terminationof the serviees of all
such workers who have not ccmpleted 240 days
of service in two consecutive yearﬁh Your

prcbable demand requiring appointment of such |
workers may also be 1ntimated to this Directorate.

Since the instructions with regard to |
absclute ban on engagement of workers on
Muster, Roll issued on 19,11,.85 wi h also apply
to any form of engagement of workers of daily .
rated '‘including work order, you, e therefore,
requested to £ollow the instructions quoted |
work oraer*n,future. ne recruitm[ht even on

Se There is no dispute 1n regard tthhe period/ror

which the applicant worked by 18.8.93 !the date of the
|
r

1
letter referred t#\erein before. S0, it is not| a case

of working for less than 240 days in /ho consecu{ive

years, an& if the name of the applicant has not yet
1

l
rame of the applicant has to be forwarded as cbserved

been forwarded in parsuance of the sﬁid letter.[ he

te +he 1etter dated 18.8.93. I
. f

6. If.the applicant is going Tw ﬂ_-- f
| - -~saefon

in this| r&gard to the Director Geneﬁal of Work CPWD,

through proper channel, he 1s freeffo do so, ’d if it

is sent‘by "Registered PostIAcknowﬂedrement due' to the
concerned authority, the latter has to forwar the said
representation to Director Generalﬂcf Werks, EPWD and
the latter. i.e., Director General of Horks,CFWD has

to cansider the rapresentation of the appliéant

in accordance with the guiddines

! //

Te We, hence feel that this 07 can be digposed of

£ any.

in the above manner with libertyﬂto the appf&cant to
file ' a fresh spplication. pn@er SP°°19 of the AT Act
»
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if he j.s‘so advised,  in case he is not regulari

— —@
®
%)
*

It is needless to say that if there 1:ls work for,
Driver, no fresher mt shall t!>e engag‘jed in preference,ﬂ

to the applicant.

8. OA|is ordered accordingly. Ko costs.//

- (R,RANGARAJAN) (V.Neeladri Rao) |

Menber (Admn) Vice Cri’ll'airman

DatediThe 15th Novembe

Dictated in the. QOpen Court
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mmm _haﬂvm4 ?29?.5., &iyémra‘"ﬁar?.

-é.—.lﬁ’he Laecutive: Faginees, yoerabed '@Mt:mz Dvision IR,
Tl Hirman Dhwan, Kotl, iyderasbuade. ' '

He THE Asst.Engineer. Hydex:abad Oeritral Sll

'~ NPA Campus, CPWD, Sivarampalli,

Hyderabad. .

Ge ﬂﬂ{” copy Lo xﬁt.y‘mv& dryakunar, afvocate, Chl«Ilyd.

b Division 1/4
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THE HON'BLE MR.JUSTICE V.NEELADETEKAO
: VICE CH:.IERMAN
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THE HON'BLE MR.R.RANGARAJAN :M(a)

DATED: S« ) ~1995
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Admifyted and Interim directions
Issugd. . .

Allcded.

Disposed of with directions.
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Tis issed. -

PDisissed as withdrawn.
Dispissed for default.
- Orfiered/Re jected,
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